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Short title and

commeneoment.

Definitions.
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The following Act of the Tamil Nadu Leglslatlve Aqsemblv received the
assent of the Governor on the 10th October 1991 and is hereby pubhqhed for
general 1nf0rmatxon —

’

ACT No. 30 OF 1991

An Act to provide for the appomtment in the z)wbltc mterest of Speual
Ofncers for certam pmnmy societies in the State of Tmml Nadu.

WHEREAS thc Tamil Nadu Co-operative Societies Act, 1983 (Tamll
Nadu Act 30 of 1983), as amended by the Tamil Nadu Co-operative Societies .
(Amendment) Act, 1990 (Tamil Nadu Aect 26 of 1990), provides for thirty
per cent representation for women and elghteen per cent representation  for
Scheduled Castes and- Schednled Tribes in the boards of registered co-opera-
tive societies and for nomination of the representatives of women and
Scheduled Castes and Scheduled Tribes, if women and Scheduled Castes and
Scheduled Tribes members are not elected to that extent ;

AND WHEREAS in the election to the boards of the primary co-opera-
tive. societies held in the year 1990, representatives of women and Scheduled
Castes and Scheduled Tribes were not elected to the extent of thirty per cent -
and eighteen per cent, respectively ;

AND WHEREAS a large number of representatives of women and
Scheduled Castes and Scheduled Tribes, disproportionate to the elected mem-
bers have been nominated, which resulved in an abnormal t)lt towards the
nominated members ; -

AND WHEREAS the abnormal tilt towards the nominated members will
not be conducive to the orderly development of co-operative movement but
also be not in consonance with the principles’ of democratic ma,nagement ot -
co-operatives ;

AND WHEREAS a number of complamts have been received by the
Government regarding the malpmctlccs in the conduct of election and in- the
management of the affairs of the prlmaxry co-operative souetles ;

AND WHEREAS the Government, with a view to set right the abnormal
tilt towards the nominated members and also to ensure the proper manage-
ment of the said co-operative societies, have decided to amend the Tamil Nadu
Co-operative Societies Act, 1983 (Tamil Nadu Act 30 of 1983) suitably and:
also to econduet clection to all ‘co-operative societies under the sald Act as pro--
posed to be amcnded S

. AND WHEREAS pendmg a.mendment it has been declded to wperscde

‘

-the boards of management of the primary societies and to appoint Spccxa.l

Officers Yor a hmlted perlod, in the public interest ;

BE it enacted by the Legiglative Assembly of the State of Tamil Nadu in the
Forty-second Year of the Republic of India as follows : —

1. (1) This Act may be called the Tamil Nadu Co-opemtlve Societies
(Appointment of Special Officers) Aect, 1991.
July 1991.
2. In this Act, unless the context otherwise requires,—
(.a)‘ “ appointed day ” mcans the 28th day of July 1991 ; N
(b) “board ”. means the governing body of a primary society, by

* whatever name called, to which the management of its affairs is entrusted ;

{¢) “ Co- operatlve Societies Act” means the Tamil Na,du Co- operatwc
Societies Act, 1983 ; )

(d) “ Government ” means the State Government ;

(2) It shall be deemed to have come 1nto force o the 28th day of =
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(e) “pnmary soclety » means ‘& primary socxety as deﬁned in clause
21) of section 2 of the. 00-operat1ve Societies Act to which electmn wasi held
under tha.t Act in. t.he ycar 1990 ,;";;—‘ . ,

’ (f) woids ‘and expressxons used and not’ deﬁned in this Act but defined ,
in'the Co-opera.uve Societies Act, shall have the meamngs respectively asslgned :
to them in that Aet/ ST e \

.
VAN R
AT o f . 4

3 Notw1thstand1ng a.nythmg /contamed in ‘the Co—operatwe Societies Act Term ‘of
" or in ahy other law for the time being in force, or in any decree or order’ of - Office of .
any court, tribunal or other authority, the term of ‘office of every member {,‘(‘,Z“r:ﬂ“gf“
(whether elected or nominated) of the board of cvery primary society, inclu- certain
ding-its president .and . vice-president, " holding office as such, immediately, primary
before the appointed day, shall expire on the appointed dav and such :g°ffp§e :
members shall vacate their office on a.nd from the appomted day. ' )
4. Q) (a) Nomlthstandmg anythmg contmned in the Co-operative Appointment of
Societies Act, or in any other law for the time being in force, or in any decree Special )
or order of any court, tribunal or other authority, on and from the appointed Officers..
day, the Govcrnment shall appoint a person as Special Ofﬁcer to manage the
. affairs of any primary soclety referred to in section 3. © .

“(b) Nothmg in this sub-section shall prevent the appointment of
the 'same person as Special Officer for two or more primary soeieties.

(2) Each Special Officer appointed under sub-section (1) shall hold
office. for a period of one year with effect on and from the appointed day or
for such shorter .period as the Government may, by nonﬁumon specify in
this behalf

Provided that if any va.ca,ncy axises in the office of the Special Officer,
the vacancy shall be filled up by the Government and the persion so apponterd
‘in the vacancy shall hold office for the remainder of the said period.

) (3) The Speclal Officer appointed under sub-section (1), subject to the
: control of the chlstrar and to such directions as he may, from time to time,
aive, shall exercise all or any of the functions of the board or of any officer of
the pr:m&ry society and take such aotlon as may be requlred in the interest of
“such primary society. ‘ :

(4) The Government may fix the remuneration payable to the Special
Officer appointed under sub-section (1) and the amount of remuneration so :
fixed and such other exponditure incidental to theé management of the primary .
. society as may be approved by the Registrar, shall, subject to such directions - . -
ag the Government may give m this regard be paya.ble from the funds of
such primary society. , , ,

(56) The" Special Officer appomted under, sub-sectmn (1) shall arrange

" for the constitution of a new board in accordance with the provisions of the

Co-operatwe Societies Act and the rules made ‘thereunder and the by.la.ws of

" such primary soclety, so that the new board may be. constituted and the mem-
> bers ‘thereof come into oﬂice at the expu-y of the penod of appointment of the .
’ Speclal Officer.. S .
5. (1) Notvmthstandmg anything conta.med in the Co-opemtwe Soclencs Appointment of .
Act, the Government may appoint an advisory board consisting of not more Advisoey :

than ﬁve non- ofﬁcla.l members to advise such Special Officer. Board.

(2) The members of the ‘Advisory Board shall be entitled to receive’
such a,llowances or fees and other a.menmes as may be prescribed.

3) The Adv:sory Board shall be consulted by the Special Oﬂicer on
_all matters t'elatme to the affaire of thc pnmary soclety s

.
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Iég‘f'; ?;'u've : 0. lixeept as ocherwise provided in sections 4 and 5, the provisions of the v
Socic't’ii’; : (o-operative Societies Act and the rules made thereunder . shalk apply in yelu- T
to apply w . L fuw special Officer appointed under sub-section (1) o seciion + ws vy ‘
%%‘;""“}. appl¥ in relation to a Special Officer appointed under sub-seetion (1) of section

cers. 83 of the Co-uperative Socicties Aet. i 7
Delegation of 7. (1) The Government may, by notificaion, u,u'Lhorié_e the Hegisﬂr:w to
g‘:)‘gz;iu?sm . exercise any of the powers vested in them under section 4 or under section

) in respect of all or any of the primary societies. .
(2) The exercise of any power delegated under sub-section (J]'.),sh:ﬂl
be subjcet to such restrictions and corditions as may be specified in‘the noti-
fieation and subject also to control and revision by the Government,
Protection of 8 (1) No suit, prosceution or other legal -procecdings shall lie against
i"rf“":o(‘i“keﬂ .« any person for anything which is in good faith done or intended to be done in
famg,_ .. > pursuance of this Aet.” : : - . .
/ g (2) No suit or other legal 'p‘roceediiigs shall lie against the (ioé'erxlmgdt RS
! for any damage ecaused or likely to be caused by anything. which is.in good
{aith done or intended to be done in pursuance of this Act. - B
. R A . ‘ ) . ‘ . . - e . ’\
Power to 4 9. (1) The Government may wake rules to carry out the purposes of this
make rules. A : , : ‘ .
: Act. ~
_ (2) Ali rules made under this Act shall be . published in the Tamil ‘
Nadu Government (azefte and unless they are expressed to come into force
on a pa.rtinuln.r,day, shall come into force on the day on which they are so -
published. R R T o N
T -(3)Every rule made under this Act shall, as soon as possible after it
is made, he placed on the table of the Legislative ‘Assembly, and if before the
expiry of the session in which it is's6 placed or the next session, the Assemibly
makes any modification in any such rule or the Assembly decides that the rule
should not be made, the rule shall thereafter have cffcet only in  such modi-
. fed form, or be of no effect, as the case may be; so, however, that any such
‘modification or annulment shall be , without prejudice to the validity  of
- anything previously done undcr that- rule.. T S
Special 10. Notwithstanding anything contained in the Co-dperative Societies’Aect,
provisions. * ér in any other law for the time being in force or in any decree or order of
. anv court, tribunal or other authority,— , - -
() every member clected to the hoard of primary society but . mot -
‘ assumed office jmmediately before the. appointed: day shall be deemed’ never
to have been clected as suech member ; and. * B :
= (b) any dispute, appeal, revision, veview or other proceedings’in respect ;
of any election to a primary socicty pending before any courl or other autho-
ity on the appointed day shall abate. o : o .
Regeal : 11. (1) The Tamil Nadu Co-operative Societies (Appbintment of Special gaggil Nadg
an 3 Ovdir 1991 is hercby repealed. T . Ordinance 4
Siviog Officers) Ovdinance, 1991 is herchy 1jepealed., . 5 of 19918
(2) Notwithstanding sueh repeal, anything done or any action - takes
under the said Ordinance shall be deemed to have heen done or taken under
the corresponding provisions of this Acl. -
(By order of the Gevernor.)
P. JEYASINGH PRTRR,
Secretary to Government, '
" Law Departent,
FRINTED AND PUBLISHED. BY THE DIRECTOR. OF . STATIONERY AND PRINTING, MADRAS

©

N BEHALF OF THE GOVERNMENT OF TAMIL-NADU. »
o ¥ (o
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The following Act of the Tamil Nadu Legislative Assembly received the
assent of the Governor on the 14th October 1992 and is hereby published for
general information :—

ACT No. 50 OF 1992.

An Act to amend the Tamil Nadu Co-operative Societies (Appointment of
Special Officers)y Act, 1991.,

BE i# enacted by the Legislative Assembly of the State of Tamil Nadu in the
Forty-third Year of the Republic of India ag follovg :—

1. (1) This Act may be called the Tan#il Nadu Co-operative Socie‘ies Short title and

(Appointment of Speeial Officers) Amendment Aect, 1992, commencement,.
(2) It shall be deemed to have come into force ou the 17th day of Julw
1992, . .
“mil Nadu Act 2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment Amendment of
$i0of 1991, of Special Officers) Act, 1991 (hereinafter referred fo aa the principal Act).  section4.

in sub-section (2), for the words “ one year ”, the words “ cae year and six
months ” shall be substituted. ‘

-gmil'Nadu 3. (1) The Tamil Nadu Co-operative Societies (Appointment of Special p.nes) and saving -
: ?;giﬂance 8of  Officers) Amendment Ordinance, 1992 is hereby repealed. e 8
3 (2) Notwithstanding such repeal, anything done or any action taken ..

under the principal Act, as amended by the said Ordinance, shall be deemed
to have been done or taken under the principal Act, as amended by this Act.

(By order of the Governor)

MD. ISMAIL,
Secretary to Government, Law Department.
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THE following Act of the Tamil Nadu Legislative Assembly received the
assent of the Governor on the 27th February/ 1993 and is hereby published
for general information :—

ACT No. 3 OF 1993.

An Act further to amend the Tumil Nadu Co-operative Societies (Appointment of

Special Officers) Act, 1991.

Be it enacted by the. Legislative Aésembly of the State of Tamil Nadu in the Forty- -
fourth Year of tH€ Republic of India as follows :—

. L. (1) This Act may be called the Tainil Nadu Co-operative Socicties (Appoint- Short title ana
ment of Special ‘Officers) Amendment Act, 1993. _ commencemen:,

S '(2) It shall be deemed to have come ints force on the 25th day of
i i -~ January 1993. ’

“fami) Nadu Act 2. 1In section 4 of the Tami.l Nadu Co-operative Societies (Appointment of Amendment 5.
f 3, of 1991, Special Officers) Act, 1991 (hereinafter referred to as the principal Act), in sub-  Section 4.
section (2), for the words “* one year and six months ”, the words “ two years ”’

shall be substituted.

b _ 3. (1) The Tamil Nadu Co-operative Societies (Appointment  of Special Repeal and savin ..
Sl T‘*m“cg‘gi‘} l‘;{g" Officers) Amendmrent Ordinance, 1993 is hereby repealed.
nce R - nat 293,

992. ¢ (2) Notwithstanding such repeal, anything done or any action taken under
the principal Act, las amended by the said Ordinance, shall be deemed to have been
done or taken uncer the principal Act, as amended by this Act.

;3 A R (By"‘_i;rdef of the Governor)

o T SR} M. MUNIRAMAN,
B  Becretary to Government; Law Department.

— # T APTRIR  v + eamier g AT TS W S L Aemb et mn e s .-

- =<——_ PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIDNERY AND PRIVTING MADRAT
S mru BEHALF OF THE GOVERNMENT OF TAMILNADU . _
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- The following Act of the Tamil Nadu Leglslatlve Assmnbly recelved the
agent of the Governor on the 1st December 1993 and is hereby publlshed for
general mformanon -_ 4
I ACT No. 29 OF 1998., i
A7 Act further to amend the Tamil Naau Co-operative Societies
(Appoitment .ot Special Ufjicers) Act, 1851, \_ ,
B it enacted by the Legislative Assembly of the State of Tam1| Nadu m the o
‘Forty-fourth Year of th: Republic of Jndlg as follows :— © : ‘ B
1. (1) This Act may be called the Tamil Nadu Co-cpe atw: Short title
(Appointment of Special Officers) Second’ Amendment Act, 19& and. )
' co co i .v
(2) Itshall be dee nec to have come into force on the 13th day of July 1993. mg;nen ﬁ ;
Tamil Nadu 2. In section 4 of the Tamil Nadu Co-operative’ Socnetles (Appointment - of Amendmem e
Act 30 of Special Officers) Act, 1991 (hereinafter .referred to as the.prmcnpal 7Act); of,
1991 sub-section (2), for the words “ two yeal‘,s » the words “two years and six months sectton 4
:. shall be substituted. R AN - '%
Tam# Nidu 3. (1) The Tamil Nadu Co-operative Societies (Appointmeni ot Special Officers) Repea
Ordinance Se¢ond Amendment Ordinance, 1993 is hereby repealed. and
3 of 1993. saving.

(2) Notwithstanding such repeal, anything done or any aciion taken under
the principal Act, as amended by the said Ordinance, shall be decemed to have been
done or taken under the principal Act, as-amended by thlS Act. .

[ % St TR

(By order of the Govemor)
l S

‘M. MUNIBAMAN,
Secretary to Government, Law Depar

R}

4

v . ‘»{ .
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The following Act of the Tamil Nadu Legislative Assembly recetved

.the assent of the Governor on the 17th January 1994 and is hereby published for general
information :— : T

[ N

ACT No. 5 OF 1994,

An Act further to amend the Tamil Nadu Co-operative Socleties
(Appointment of Special Officers) Act, 1991,

" Bi it enacted by the Legilative Assembly of the State of Tamil Naduin the
" Forty-fourth Year of the Republic of India as follows s—

1. This Act may be called the Tamil Nadu Go-oparative Sooieties (Appointment  Short title.
"'of Special Officers) Amendment Act, 1994.

2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment A mendment or‘

d3 Act 80 d
or Aﬂ ’ of Special Officers) Act, 1991, in sub-section (2), for the words “two years and SiX  section 4.
' - months ”, the words ‘‘thres years »” shall be substituted.

Tt T By, order of the Governor.))
M. MUNIRAMAN,
! P o o , ‘ Secretary to Government;
. - ) : o Law Department,

i

XA Groap IV-2 Bx. (30)—2

et —— —
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The following Act of the Tamil Nadu Legislative Assembly received the
assent of the Governor on the 5th December 1994 and is hereby published for

general information:—

ACT No. 59 OF 19%4,

An Act further to amend the Tamil Nadu Co-operative Societies (Appoint-
ment of Special Officers) Act, 1991.

Be it enacted by the Legislative Assembly of the State of" Tarail Nadu in the
Forty-fifth Ycar of the Republic of India as follows :—

1. (1) This Act may be called the Tamil Nadu Co-operative Societics
(Appointment of Special Officers) Second Amendment Act, 1994.

(2) It shall be deemed to have come into force on the 25th day of July 1994.

2. In section 4 of the Tamil Nadu Co-operative Socicties (Appointment of Special
Officers) Act, 1991 (hereinafter referred to as the principal Act), in sub-section (2),
for the words “three years”, the words “threc years and six months” shall be

substituted.

3. (1) The Tamil Nadu Co-operative Societies (Appointment of Special Offi-
cers) Second Amendment Ordinance, 1994 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the principal Act, as amended by the said Ordinance, shall be deemed to have been
done or taken under the principal Act, as amended by this Act.

(By order of the Govemor)

M. MUNIRAMAN,
Secretary to Government,
Law Department. )

DTP - IV-2 Exty. — 683-3.

Short title and
commencement.

Amendment of |,
section 4.

Repeal and
saving.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, MADRAS,
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU.

.
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. The following Act of the Tamil Nadu Legislative Assembly received the assent of the Governor on
7th April 1995 and is hereby published for general information: —

ACT No. 5 OF 1995.

An Act fut/zer' to amend the Tamil Nadu Co-operative Societies ( Appointment
Special Officers) Act, 1991, APP 7

8E it enacted by the Legislative Assembly of the State of Tamil Nadv in the Forty-
sixth Year of the Repmblic of India as follows i~

1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Appoint- Short title and
ment of Special Officers) Amendment Act, 1955, commence-
ment,

(2) Itshall be de emed to have come into force 01 the 18th dey of Jannary 1995,

2. Insection 4 of the Tamil Nadu Co-operative Societies (Appointment of Special ~ Amendment of
Officers) Act, 1991 (hereinafter referred to as the principal Act), in sub-section (2), for section 4.
the words “three years a~d six months”, the words *“four years” shall be substituted.

*fmil Nadu 3. (1) The Tamil Nadu Co-operative Societies (Appointment of Special Repeal ard
j. Ordinance Officers) Amendment Ordinance, 1995 is hereby repealec . ' saving.
4 of 1995,

(2) Notwithstanding such repeal, 2aything dore or any action teken vnder
the principal Act, 2s amended by the said Qreirance, shall be deemeo to have been

done or taken urder the principal Act, as amended bv this Act.

(By order of the Govemnor)

M. MUNIRAMAN,
Secretary to Government, Law Department.

#

e . . -
PFINTEIT AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING  MADRAS
T e v HINMENT OF TAMIL NADU




‘;fhe follcwirg Act ¢f the Tamil Nacu ILegiclative Assembly received the
" asgent cf the Goverror on the  1st December 1995 ard is  hereby
publisted for general information,— ‘

ACT No. 31 OF 1995.

An Act further to amend the Tamil Nadu Co-operative Societies (Appointirent ot
Special Officers) Act, 1991. “

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Forty-sixth Year of the Republic of India as follows :—

1. (1) This Act may be called the Tzmil Nadu Co-operative Socictics (Appoint- Short title and
ment of Special Officers) Second Amendment Act. 1995. commencement,

(2) It shall be deemed to have ccme into force on the 21st day of July

1995.
2. In section 4 of the Temil Nedu Co-operative Societies (Appointment gf ‘?e‘:’ggf‘ﬂf’“"f

Special Officers) Act, 1991 (hereir.after refarce to ¢s the prircipe) Act),  ip sub-
section (2), for the words “fcur years”, the words “fcur years erd six months”
shall be substituted.

3. (1) The Temil Nzdu Co-operative Sccicties (Appoinment of  Special Repeal an9
Officers) Seccnd Amercment Ordinence , 1995 is hereby repealed. saving.

(2) Netwithstanding such repeal, anyibing dcre or zny acticn taken under
the prireipal Act, as rmerdcd by the s2’¢ Cr€incrce, stall be dazcmrcd to Lave been
dome or tajen wnder the principal Act, as emerdcd by this Act.

5
i
1
i
!

¢(Bv order of the Gevernor)

M+ MUNI RAMAN,
Secretary to Gorernn.ent,,
Law Department.
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Tamil Nadu Acts and Ordinances.
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The following Act ofthe Tamil Nadu Legislative Assembly received the assent
of the Governor onthe 14th January 1996 and is hereby published for general in-

formation i—
ACT No. 3 OF 1996.

An Act further to amend the Tamil Nadu Co-operative Societies (Appointment o
Special Officers) Act, 1991. (pp 4

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Forty-sixth Year of the Republic of India as follows :—-

1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Appoint- Short title and
ment of Special Officers) Third Amendment Act, 1995, commencement.

(2) It shall come into force at once.

2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Amendment of

Tamil Nadu Act
section 4,

30 of 1991. Special Officers) Act, 1991, in sub-section (2), for the words “for a period of four
) years and six months with effect on and from the appointed day”, the expression
‘“ upto the 31st day of May 1996” shall be substituted.

(By order of the Governor)

{

M. MUNIRAMAN,
Szcretary to Government, Law Departmen

A PRINTED AND PUBLISUED BY THE DIRECTOR OF STATIONERY AND PRINTINCG, MARRAS,
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU. -

R

(ATGroup) 1V-2 Ex. (26)—1 [ 5]
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The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 25th  June 1996 and  is  hereby published jor
general information \—

ACT No. 13 OF 199.

An Act further to amend the Tamil Nadu Co-operative Societies
’ (Appointment of Special Officers) Act, 1991.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Forty-
4 seventh Year of the Republic of India as follows :—

1. (1) This Act may be called the Tamil Nadu Co-operative Societies (Appoint- Short title ar
ment of Special Officers) Amendment Act, 1996. commencemen

',576‘3“ ‘ 1 (2) Tt shall be deemed to have come into force on the Sth day of May 1996.
 ramil Nadu Act 2. In section 4 of the Tamil Nadu Co-operative Societies (Appointment of Amendment o
30°0f 1991. Special Oificers) Act, 1991 (hereincfter referred to as the principal Act), in sub- section 4.
' section (2). for the expression “upto the 31st day of May 19967, the expression
“upto the 31st day of July 19967 shall be substi.uted.

du

b il Nadu Ordi- 3. (1) The Tamil Nadu Co-operative Societies (Appointment of Special Officers) Repeal and sa
E nance 2 of 1996.  Anendment Ordinance, 1996 is hereby repealed.

(2) Notwithstanding such repeal, aﬁything done or any action taken under

the principal Act, as amended by the said Ordinance, shall be deemed to have been
done or taken under the principal Act, as amended by this Act.

(Bv order of the Governor.)

M. MUNIRAMAN,

Secretary to Government,
Law Department.
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_
The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor oa the 28th July 1996 and is hereby published for general information :—

ACT No. 20 OF 1996.

An Act further to amend the Tamil Nadu Co-operative Societies (Appointmient of Spedal -
Officers) Act, 1991,

BE it emacted by the Legislative Assembly of the State of Tamil Nadu in the Forty-
seventh Year of the Republic of India as follows ;—

$. (1) This Act may be called the Tamil Nadu Co-operative Societies (Appointment Shost title amd
of Special Officers) Second Amendment Act, 1996. o ]

(2) It shalt come into force at once,
2. In eection 4 of thc Tamil Nadu Co-operative Societies (Appointment of Special Amendinent of

il Nadu Act  Officers). Act, 1991, fn sub-section (2), for the expremion “upto the 3lst. day. of July goction 4.
of 1991. 1996 *, the expression “ upto the 30th duy of Septéimber 1996 ” yhall be substituted.

By order of thw Governor } _ay s

8. RANNABIRAN, y
' MloMMﬂtonm

D AND PUBLISHED BY THE COMMISSIONER OF STATIONERY AND .PRINTING, MADRAS, ON
REHALF OF THE GOVERNMENT OP TAMIL NADU.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 14th February 1997 and is hereby published for general

information,— :

ACT No. 5 OF 1997,

An Act further to amend the Tamil Nadu Co-operative Societies (Appointment
of Special Officers) Act, 1991,

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Forty-eighth Year of the Republic of India as follows ;—

1, (1) This Act may be called the Tamil Nadu Cé-opcrative Societies (Appoint;
ment of Special Officers) Amendment Act, 1997.

(2) (a) The provisions of this Act, except sub-sections (3) and (4) of section
3, shall be deemed to have come into force on ths 26th day of September 1996.

(b) Sub-sestions (3) and (4) of section 3 shall be deemed to have come
into force on the 1%th day { Dcrember 1996,

2, In section 4 of the Tamil Nadu Co-operative Societies (Appointment of
Speicial Officers) Act, 1991 (hereinafter referred to as the principal Act,) in sub-

(a) for the expression “upto the 30th day ot September 1996, the expression
“upto the 31st day of October 1996 shall be substituted : .

(b) in the proviso, tor the words “Provided that’, the following shall be
subsitituted, namely ;— : .

“Provided that each Special Officer appointed for dairy primary society under
sub-section (1) shall hold office upto the 30th day of June 1997 or for such shorter
period as the Government may, by notification, specity in this behalf :

Provided further that’,

3, (1) The Tamil Nadu Co-operative Societies (Appointment of Special
Officers) Third Amendment Ordinance, 1996 is hereby repealed,

(2) Notwithstanding the repeal under sub-section (1), anything done or
any action taken under the principal Act, as amended by the said Ordinance, with
effect on and from the 6th day of September 1996, shall be deemed to have been
done or taken under the principal Act, as amended by this Act,

(3) The Tamil Nadu Co-operative Societies (Appointment of Special Officers)

Fourth Amendment Ordinance ,1996 is hereby repealed,

Short title and
commencement

Amendment of
section 4.

Repeal and
saving,

(4) Notwithstanding the repeal under sub-section (3), anything done orany
action taken under the principal Act, as amended by the said Ordinance, with
effect on and from the 19th day ot December 1996, shall be deemed to  have been

done or taken under the principal Act. as amended by this Act.

(By order of the Governor)

A, K, RAJAN,
Secretary to Government, Law Department,
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